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Cc) The pricea of uteDlila have not dec:liDed 
to .... y ligDificant est.int. • 

Cd) Doel not arise. 

Memonad ...... bmkted by ...... RaI1-
_y o..u.s., OlawJokoc DlvWoa 

CSoatIa .... RaU_y) 

3793. SHRI P. P. ESTHOSE: WiD the 
Minuter of RAILWAYS be pJeued to atate : 

Ca) whether Government have received any 
memorandum from the Indian Railway GuardJ. 
Olavakkot Divilion. Southern Railway; 

Cb) if 10. what are the main demand. con· 
tained in the memorandU11l ; 

(c) whether Government will conlider their 
demand. ; 

Cd) ifoo. when; and 

Ce) if not, the rcalonl therefor? 

THE MINISTER OF RAILWAYS CSHRI 
NANnA): Cal to Ce). Information i. being 
collected and will be laid on the Table of the 
Sabha. 

Aa •• _ to Smal1 aad Mediam lad ••• tn.. by lad .. trlaJ ....... ce Corponatloa 

3794. SHRI MAYAVAN I 
DR. RANEN SEN: 
SHRI G. VENKATASWAMY : 

Will the MinUter of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be 
pleued to ltate : 

Ca) the main featUfCI of tbe scheme of the 
InduslriaJ Finance Corporation at India to 
provide financial IIIIiItance on concellional 
terms to .mall and medium Iiacd indUitriai 
enterprUel in backward Stalcl ; and 

Cb) tbe terlDl and coDditioDl oftbe CODc:eIo 
.ioDl offered in this reprd ? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF INDUSTRIAL DBVBLOp. 
MBNT AND INTERNAL TRADB (SIIIU M. 
R.. KlUSHNA): Ca) and Cb). The _in .... 

tures of the aeme and aIIo the terma and con-
clitioDi relating to the financial auiltance on con • 
ceMionaJ term. to Small and Medium oiled 
industrial enterprilel in backward Stalel are 
outlined in a prell note recently iaDed by the 
IndUitriaJ Finance Corporation of India, a 
copy of which is laid on the Table of the 
HOUle. [PI""' in Lib,MY. S" No. LT 4047/ 
70] 

P ....... I- aDd ....... d ... _ by Com. 
paay Direeton .ttend.... Meedq of 

Baud. 

3795. SHRI MAYAVAN: Will tbe 
Minuter of COMPANY AFFAIRS be pleaaed 
to Itate : 

Ca) whether it il a fact tbat the Company 
Law Board ha. decided tbat the Dlrecton or 
Companies will no longer be entitled to rees for 
attending meetings of the Boardo or which they 
arememben ; 

(b) whether the Company Law Board hu 
also decided not to reimbunc the ezpeDICI in 
regard to the entertainment and other expen. 
ICI of the Dirccton ; 

(e) whetber the Company Law Board hu 
now defined tbe perquisitco and benefitl of the 
Company Directun ; 

(d) if 10. what arc the otber .tep" taken in 
thil regard ; and 

(e) whether the Directofl have oppooed the 
Company Law Board'i move? 

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY): 
Ca) The Compay Law Board bu not ruled in 
general that all directorl will no longer be en. 
titled to litting rees but bu decided that while 
approving the term. of appointment/reappoint. 
ment etc. of lIJDf'alll directors i. '" manaslng/ 
Whole-time/Part.time paid Directora. it will 
ordinarily Unpoae a condition in ill !etten of 
approval that they will not be allowed .itti ... 
f_ ror attendin, the -unp 01 the Boan:\ of 
Director". or any COIIIIDittea thereci u JUc:b 
attendanoe is part at the dutico of the clirecton 
gectinll'ClllWlel1ltioD f« their Rn'ices. TbaIe 




